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LOK SABHA

Saturday, February 28, 1981/Phalguna
9, 1902 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mr SpeaxeR ‘in the Chaiy)

SHRI HARIKESH BAHADUR
(Gorakhpur ): We had given an adjourn-
ment motion regarding the Bangalore
strike.

W AW @ There is some point,
gentlemen.
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Yes; now Calling Attention.

W R e ;O Tear fe-
]

%08 LS—1,

2

SHRI R. K. MHALGI (Thane) :

May I know onc thing from the hon.

Chair ? I have given notice of an ad-

journment motion regarding the Nagaland
situation.

MR. SPEAKER: Not allowed, Sir. I

did not give my consent to it. No. Now
Shri Dharam Bir Sinha.

SHRI DHARAM BIR SINHA
(Barh) : First things first : I have not
received the copy of the statement. They
have not given me the of the state-
ment. By pracitce, 1 should bave received
it at least half-an-hour carlier.

MR. SPEAKER: A bit late.

Wy wiaT agl ur, gafem qwer @
fe & & @

% WAl e gy @ fe deR
@ &

WsI® WPE : gTRIR ar = A &
Now Calling Attention.

11.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Masm:“hdﬁn.m!m
bhelicopter

SHRI DHARAM BIR SINHA
{Berh) : Sir, I call the attention of the
Minister of Defence to the following mat-
ter of urgent public importance aend
request that he may make a statement
thereon :

A:ul::gorwd colliion of a Pushpak
i and an Indian Air Force
helicopter at Patiala in Punjab on 20th
February, 1981 resulting in the death
of some persons and injuries to others.”

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI

SHIVRAJ V. PATIL) : Mr. Speaker,
Sir, on 20th Februlry) 1981, a Checth



Importance

Calling Attention to FEERUARY 38, 1981 mof Urgent Publlc -

. 18 s;é:visj V. Patil]

opter. of an AOP (Air Olservation
~helicopter | .

ght - (which is flown
m)w from Patiala airgeyld for a

. train sortie, At the same time ome .
-mmwmwom.

- &t about 50 the Pushpak aircraft

initiated & turn to the left and in the

‘hit the heli from the rear.

m aircraft crashed just outside the

‘fencing Lkilling the two Army

i . Both the pilots

of the Pushpak aircraft also died. One

\ i ass near the
crash site was also fatally injured.

A Court of Inquiry contisting of
highly personnel of the Air
Force other -g:lt’u?Ahke Di;ector of
Aoanautics, DTD and repre-
unuﬁveofDGGAwuorJudon goth
February, 1981 to investigate the cause of
accdent.

: hmﬁmtdt:fhlmgurq,the
m m e Court n 18 aj
praximately three months. Py I8 A

SHRI DHARAM BIR SINHA:
. Speaker, Sir, It is %bvioul that
Patiala Alrport is not a very busy Ai

Itleﬂnlthntthaehub?e'nm obvious
failure of Air Trafic Control System
which is basically built round to aveid

E

because while it had permitted the heli-
copter to take off it had also permitted
the Pushpak aircraft not only to land
but also to take out a roller take off.
Now obviously the two things could not
- have been done simultaneously because
the collision took place only 50 fect above
the ground; and again the Pushpak
ajrcraft took to the left whereas it should
have taken to the right, as the Manual

says.

I want to know whether the pilots were
persons ; whether th _held

whether were Pushpak aircraft pilots
or Army who were flying the heli-
capter. More than that, it i obvious
&tthaehadbemenmuﬂomin
- this matter both in terms of human life and
in terms of clwavane of the quality of

Akmlﬁccunum Now there

of profemion
andeonmnu. We&deollﬁ-l
oaly in the rallway but abo with-

not

More than that, what action the Govern-
ment is taking $0 see that the i
competence in such sensitive areas is not
ooly maintained but upgraded ?

SHRI SHIVRAJ V. PATIL : The
Pushpak aircraft was a trainer ai
It was piloted by a pilot who had about
290 hours to his it. That means, he
was a com t and trained pilot. Along
with him there was an NCC ’I'het whom
taking lemons in 3 e Push
aircraft had hndgx‘?snd' umnedutdz_
after landing , it took off. While taking o
it turned to the left and collided with the
Cheetah Heli which had taken off
from the same air-strip, but from a different
airstrip. This has happend not because
of the taking off from the same place.
But we would not give any final judgement
in this matter. A Court of Inquiry has
Cavaes Jeadiog to the accident are ol going
causes to the accident are all goi
to be inquired into and after we get ﬁ
entire report, we will be able to fix the
A m The Pushpak aircraft

not ing any communication system
because it is a tra!nu' aircraft. Of c'zt.me,

the Cheetah helicopter had taken off from

a different strip and hence the accideat
took place. So, the accident took place
not because of any sechnical defects because
of pilot error or so. As things stand today,
it seems that there was some error on the
part of somebody and the accident had
taken place. But this is not a final judge-
ment. We can say, definitely who is
responsible and what is responsible only
after we get the report of the inquiry.
(Inserruptions). :

SHRI DHARAM BIR SINHA : One
question. He is oontradicting. (Iafer- .

ruptions).

MR. SPEAKER : No coatradiction.
(Interruptions). :

SHRI DHARAM BIR SINHA :
has given a contradictary statement.

He

He -
is muleading the House. The trol
Jook at ane airemrip, it has



son of the - aircraft control tower.
What is the Minister trying to do ?
Whom is he trying to hood ? (Inter
ruptions). o
SHRISHIVRAJ V. PATIL : To make
the record straight, I would like to say that
!heli!‘l:ﬂ.?l landed aIndimm;:.xudy
taken off. (Inierruptions.) It was a trainer
aircraft. (Impliw}}.

MR. SPEAKER : That might be one
kind of cxercise. (Interruptions).

SHRI SHI'VRA’] V. PATIL : Now,
it has to be established whether the pilot
has heeded to the instruction or not,
whether he has taken off’ on his own, or not,
all these things have to be established.
Whatever information is available with me,
it is before the House. Accidents to take
ml‘;d this accident has taken place.

the pilot has carried out the

information is available to me, I am putt-
ing before the House.

PROF. P. J. KURIEN (Mavelikara) :
First of all, I should thank the hon. Speaker
for having permitted this Calling Attention

there are other—I do not say more
important subjects—but important sub-
jects. The Minister was mentioning that
a discussion on Defence will affect the
morale of the defence services. But
whatever may be, now he has come out
with a statement—a statement anybody
can get from any newspaper. I want to
konow from him to specifically how it
happened that the Push aircraft was
allowed to take off when there was already
another aircraft in the vi,a-inilK.l There
will be a radar system in the Air Force
base, Patiala. They can inform the pilot
of the helicopter that the Pushpak aircraft
was taking off and warn the helicopter.
Secondly, there is a civilian aircraft
control system. What happened to that

ndian
skeleton in the COD cup | i
" MR. SPEAKER : You are going at a
tangent.

PROF. P. J. KURIEN : Sir, Minister
is not ing even . He has not re-

PROF. P. J. KURIEN : Let him go and
. Gandhi

this. Whose fault is it ? Was

edbeamﬂ:edeh;gonha Have
you ever thauﬁ com)| tion
you should give ? Iflo,wlpu?:th:
mﬁ.ﬁm? And also to the pilot of
the Force ? You are speaking of the
morale of the Air Force man. Specifically
e i, e b e
to compensate
the Air Force and also ' those who were
piloting the Pushpak aircraft? They are
also technical personnel. thw
tion are you going to give them ? t is

SHRI SHIVRAJ V. PATIL : There
are some questions which my |

Friend has put ? I do not know why he is
myhgthm.butlwuuldmtbe angry .

PROF. P. J. KURIEN : You are not
doing things properly.

SHRI SHIVRAJ V. PATIL : An
accident has taken place. ... - o
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SHRI Sgl V. PATIL :
explaining that. are two ai
off and it . Immediately
Ignding, it did not wait but again took
This is one tion which to be
in mind. is another airstri]
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did not operate ? How is it that coincidence
of two errors had occurred ? For that
you need not wait for any inquiry.

SHRIMATI PRAMILA DANDA-
VATE : The Primne Minister should be
here. (Inlerruptions).

PROF. P. J. KURIEN : Yes, the Prime
Minister should come here. The Prime
Minister should remove this Minister also.
He is not concerned about the death of
persons. I know that. You can simply
ask the officer incharge or the air base and
know how the radar system had failed.
Ifit did not fail at all, then what happened ?
Aoy layman can understand that. For
that no inquiry is required.

SHRI SHI V. PATIL : I have
tried to explain t the accident had
taken place because of the environment,
technical defect. . . . (Interrupiions)

PROF. P. J. KURIEN : Here is a
beiter answer. He should be made the

mqg:unmarmrﬁyﬁéxuwmr
Sebct It ‘means, tochnioal  defoct of
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nﬁ )_:_Sir, this Defence port"ol.Eh
‘with the Prime Minister. If she had been:
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some compensation to
ﬁdhdinthecrnhout'd
Minister’s Relief Fund or not.
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SHRI V. PATIL : Sir, the

Prime Minister's Relief Fund is operated by

Prime Minister as Prime Minister
not as the Defence Minister.

§
E

notice of the that y is
23 concerned as the officers in the Air
Force are about the accidents. The re-
D ol th st that see neccsary to help
are necessary
those who have suffered in the accident and
their ta also. So, to call for the
report in the Parliament and to
discuss, I do not know how it is goi to
help us. lntheﬁ:wehmnot id such
reports on the of this House and I
think it would not be necessary to lay this
report on the Table of this House. But if
any assistance is to be given to those who
bave suffered, that is better done by those
people who are manning the Air Force
mwmm&d&n:“u;ms:’nm
complications orce. you
can rest amured that everything that is

5
E
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' Calling Attention to ~ FEBRUARY 34, 1061 satter of

have told us whether she.

Urgent Publle 12

23:35 hrs, - mz, o
ANNOUNQEMENT PRESEN.
TATION OF THE GENERAL
: BUDGET :

. mgzm :h.Imuld like to

House that as is customary.
the House would adjourn for half-an~
bour at 4 30 p.M. today to rc-assemble at
i?-u-tfcr the presentation of the General

SHRI KRISHNA  GHANDRA
HALDER (Durgapur) : Sir, I have
given notice of an adjournement motion
regarding the [lailure of the Goveremnt
10 meet the demands of the workers of -
Bangalore based public sector under-

MR. SPEAKER: I have not allowd it.

x1+37 hra.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
i I ¥he 1o nnoynce. et Govemns
sion, Sir, I rise to announce that -
ment Business in this House during the
week commencing and March, 1981,
will consist of :—

(1) Considerarion of any item of
Business carried over from the

Order Paper of today.

(2) Discussion on the rRﬂ:ot!uﬁom

disapproval o ollow-

;Emdamnn and _passing of
Billsin replacement of them :—

) The Life Insurance Corpora-

@ ion (Ameadment) Ordiance,

1981.
(b) The %:::%IM Bonds

(3) General discussion on the General
Budget 1981-82.

SHRI INDRAJIT GUPTA (Batirhat):
Sir,nruding this Busincss for the next
week, I would plead zﬁh&?Gomm:;

W Mm
Sahi i e Doglaning pricrity shoud be



